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Present:1. Hon’ble Member (J) Shri Vijai Pratap Singh
2. Hon’ble Member (T) Shri S. Vijayaraghavan
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Ld. Counsels for the petitioner and the respondents as well as

the Interim Resolution Professional (IRP) are present.

IRP has informed that Committee of Creditors is to be formed

within one or two days and he will proceed according to law under




the provision of the IBC. He is directed to form Committee of

Creditors as soon as possible as per IBC, 2016.

Corporate Debtor is directed to fully cooperate with the IRP

and provide the information as required by him.

Petitioner is also directed to serve a copy of the petition on the

Corporate Debtor.

List the matter on ©1/05/2017.
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